'CENTRAL ADMIN ISTRAT IVE TRIBUNAL
CALCUTTA BENCH

No., N.ﬂo361 of 1999
(0.A,158 of 1996)

Datg of Opder g 23,7.1999

Present 3 Hon'ble Mr.JJs’ticfé S.N,M1licks VicegeChairman,

Hon'ble Mr,B,P.Singhs Administrative Member,

BALARAM B ISWAS
Vs,

N S UNION OF INDIA & ORS.
- (GOVT, OF INDIA PRESS)

For the applicant' ¢ Mr, R.VLQhoudl'ury- coun sel,

fFor the respondentss " Mrs,Uma Sinial'v_ cdu‘n‘sel. ’

ORDER

-

S.N, Mallicks V, Co

Wg have heard Mr,R, M.Choudhu ry» the 1d,counsegl for the

applicant in this MA, which is en application for resto rat ion

of 0,A.158 of 1996 uhich uas dlynissed For default on 7.6,1999

by an order of thig Tribunal,
2, It is s.:bmittad by Mr,R. M Choudhury th@t he could not
attend the court on the said datg as he'did not corrgctly

record the date of hearing of the matter,

3. After hearing Mr,Choudhury. and firs,Una Sanyals the 1d,

coun sel app earing for the respondentss we allow this M,A,
and restore 0,A,158 of 1996 to .itsg original file and numbar
after settmg the order dated 7,6, 1999,

4, The 0,A, be listed for heanng on 11th October» 1999,

(B.P.singhy—— S (sM/ Ma1lick)

Administrative Member S - Vice-Chaiman

o

L, Se



